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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPIR BENCH 

CIRCUIT COURT a iT T IlC  AT GWAL3DR 
O r ig in a l  A p p l ic a t io n  No, 694 o f  2004

G w a lio r , t h i s  t h e  23rd day o f  J u n e , 2005
1

H on *b le Shx‘i  M .P. S in g h ,  V ic e  Chairm an  
Hon’b l e  S h r i  Madan MPhan, J u d i c i a l  Menber

Km. K a v ita  Khare aged a b o u t 38  y e a r s ,  D /o .  l a t e  
S h r i  H .P . K hare, r e s id e n t  o f  Jaw ahar N avodaya V id y a la y a  

Campus, P a n g h a ta , N arw ar, D i s t r i c t  S h iv p u r i  
(M P),  . . . .  A p p lic a n t

(By A d v o ca te  -  S h r i  D .P . S in g h )

V e r s u s

1.

2.

3 .

4 .

O

U nion  o f  I n i i a ,  th r o u g h  C o m m issio n er , 
N avodaya V id y a la y a  S a m it i ,  In d r a  G andhi 
S ta d iu m , In d r a p ra sth a  E s t a t e ,  New D e l h i .

D ep u ty  D ir e c t o r ,  N avodaya V id y a la y a ,  
S a m it i ,  1 6 0 , Zone I I ,  Maharana P r a ta p  
N a g  a r , Bhopa 1 .

Pr in c  i p a l , Jawahar N avodya V id y a la y a , 
P a n g h a ta , N arw ar, D i s t r i c t  S>hivpuri (MP).

S h r i  R .S .  Sharma, P r in c i p a l ,  Jawahar 
Navodya V id y a la y a , P a n g h a ta , Narwar,
D i s t r i c t - S h i v p u r i  (MP).

(By A d v o ca te  -  S h r i  V .K . SharmaX

O R D E. R (O ral)

Ry M .P. a ip g h .  V ic e  Chairm an -

Heard t h e  le a r n e d  c o u n s e l  f o r  t h e  p a r t i e s .

R e sp o n d e n ts

2 ,  By f i l i n g  t h i s  O r ig in a l  A p p l ic a t io n  t h e  a p p l ic a n t  h a s

c la im e d  t h e  f o l l o w in g ’ m ain  r e l i e f s  s

" i)  to* i s s u e  a w r i t ,  orxJer o r  d i r e c t i o n  i n  t h e  n a tu r e  
o f  C e r t i o r a r i  q u a sh in g  t h e  impugned o r d e r s  d a te d
1 5 ,6 .2 0 0 4  (A nnexure A -I )  and d a te d  3 .8 .2 0 0 4  (Annexure
A - i l ) , ^

i i )  t o  i s s u e  a n o th e r  w r i t ,  o rd er  o r  d i r e c t i o n  i n  t h e  
n a tu re  o f  Mandamus th e r e b y  commanding t h e  r e s p o n d e n ts  
not to g i v e  e f f e c t  t o  t h e  impugned o r d e r s  i n  any manner 
w h a tso e v e r  and th e  r e s p o r d e n ts  be fu r th e r  c o m m ^ e d  t o  
c o n t in u e  t h e  p e t i t i o n e r  a t  h e r  p r e s e n t  p o s t  o f  PST a t  
Jaw ahar N avodaya V id y a la y a ,  J ^ n g h a ta , N arw ^  a s  u s u a l  
w ith  s a la r y  and o th e r  a llo v i/a n ces a s  u s u a l .

3 .  The le a r n e d  c o u n s e l  f o r  t h e  a p p l ic a n t  su b m itted  t h a t  

in  v ie w  o f  t h e  f u r th e r  d e v e lo p m e n ts  i . e .  t r a n s f e r r in g  t h e
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applicant from Jhabua to  Guna and where she heis already  

taken over th e  charge and i s  working, t h i s  O rig in a l ^ p p lic i 

t io n  has become in fru ctu ou s.

4 .  On th e  other hand th e learned co u n sel fo r  th e  

respondents sta ted  th a t th e  in terim  order passed by t h i s  

Tribunal was modified by th e  Hon'ble High Court o f  mdhya 

fta d esh  and the applicant was aisked to  jo in  at Jhabua and 

in  pursuance o f  the d ire c tio n s  o f  the Hon*ble Court th< 

applicant jo ined  at JhaJaua. However, in  view  o f  th e  subsequ€ 

developmental she has fu rth er been tra n sferred  on her 

rep resen ta tio n  from Jhabua to  Gunii and th is  O rig in a l 

A p p lica tio n  has become infructuous*

5. In view o f  the fa c t s  mentioned above, th e present'^ 

O rig in a l A p p lica tion  has become in fructuous and i s  according­

ly  d ism issed  as in fru ctu ou s.

(Madan )^han) 
J u d ic ia l Member

(M.P, S i!  
V ice CIb irman
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